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NEW NELHI,

R.A;No.152/1997 _

in
0 Ao No.2023/94.
New Delhi: this thi QEJH"day of Juna, 19974

MR, Dewszn, IFS(.!\GNU)
0=315, Niman Vihar, o )
Delhi =92 ) eses E‘ppllcanto-’

Versus,’

1. Union of India throunh

the Secretary,

Ministry of Ehvironment & Forest,
Prayawaran Bhawan, CG0 omplex,
Lodt Foad, ’
New:Delhi~ 110003 .

2. The Joint Cadre quthomty (3ca) for IFs{acmu)
Cadre through

the Joint Secretar y (UTS),
Ministry of Home Affairs, ;
New Dslhi _ sese Respondentss

0RDER (BY CIRCULATION).
BY HON'BLE MR.S,R.ADIGE,MEBER(A),

Perused the RA,
2~. E : Thgérm)nd taken by thé review spplicant is
'.tha’c‘ 0A No.202%/94 is not barred by Res Judicata as
héld bAy us in the impunged judament dated 30641296,
3. This ground cannot fom the basis of a
prayer to review the impugned judgnent as it.does
not come within the scope 2nd ambit of Section 22{3)}
(F‘) AT Act read with Order 47 Rule 1 CPC Unc_'!er
which a2l one any judgn ent/order/ decision of the

Tribunal can be reviasweds

4, 1r the revieu appllccnt is dissatisfied

with the meugned Judgment it is open to h1m to

apprOach the c,po:mprl te forum in. the manner prescribed
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by laue In the guise of a review petition he
cannot seek to challenge our interpret-tion of
the 1aue \
S .No qood.Leasons have been adwanced why
this RA should not been disposed of by ci_rcul'a‘cion
in aceordance with Rule 17(3) A.T. Acte
6 - . ;{ccordingly the prayer for oral hearing
is rejected and the RA is dignissed.
- . —- - - LN G e L
4‘( - ( DR.ALVEDAVALLI ) ( S.R.ADIZ;E)
e | M g8ER(I) g MEMBER(AY.
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